237 P.M.B.and R. AGRAHAYANA 16, 1895 (SAKA)

Comm. Report

SHRI MADHU LIMAYE: Everything
to be decided with the help of two-thirds
majority!

MR. DEPUTY-SPEAKER: When you
don’t like anything you want to shout me
down.

SHRI MADHU LIMAYE: I am not
trying to shout you down, Sir.

a7 §AT IO grar g, ar
dfermrs #77 & fog garar Tifgq |

SHRI ATAL BIHARI VAJPAYEE:
They have the majority and we have the
arguments,

MR. DEPUTY-SPEAKER: I am to
decide on the point of order. There is
no question of any majority. The point
of order is my special, my exclusive juris-
diction. I am to decide whether there is
‘a point of ordcr or not. And I rule there
i§ no point of order. We can go on with
the discussion.

Now we take up Private Members’

Business.

14.42 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-FOURTH REPORT

SHRI GIRIDHAR GOMANGO (Kora-
put): Sir, I beg to move the following:
“That this House do agree with the
Thirty-fourth Report of the Committes
on Private Members' Bills and Resolu-
tions presented to the House on the
Sth December, 1973.”

MR. DEPUTY-SPEAKER: The question
is:

“That this House do ‘agree with the
Thirty-fourth Report of the Committee
on Private Members' Bill and Resolu-
tions presented to the House on the
5th December, 1973.”

The motion was adopted.
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14.43 hrs,

RESOLUTION RE: COLLECTIVE
SECURITY IN ASIA—Contd.

MR. DEPUTY-SPEAKER: We will now
take up further discussion of the Resolu-
tion moved by Shri D. K, Panda on the
23rd November, 1973. He had begun
his speech on the last occasion. He has
taken one minute. He may continue his
speech.

SHRI D. K. PANDA (Bhanjanagar):
Mr. Deputy Speaker, Sir......

MR. DEPUTY-SPEAKER: If you want
to withdraw you can withdraw. .

SHRI D, K. PANDA: I have already
moved for adjournment of this and I want
to briefly state the reasons for the same.
The Resolution was tabled. .

SHRI MADHU LIMAYE (Banka):
Once you seek adjournment, you will have
to get priority in the ballot. Please for
God‘s sake, don’t withdraw. .

SHRI D. K. PANDA: This Resolution
was moved on 23rd November and subse-
quently some developments have taken
place. As a result of Mr. Brezhnev's
visit, talks have taken place between our
Prime Minister and Mr, Brezhnev. He
addressed Members of both Houses of
Parliament. In view of the series of
agreements which have been  already
entered into between our Government and
also the USSR Government, now I feel
that most of the broad principles, for
safeguarding the peace and security of the
Asian region on the basis of mutual co-
operation among nations against the forces
of Imperialism and Neo-colonialism and
also for consolidating their independence
and attaining rapid economic development,
have been embodied therein, and there-
fore, at this stage, I want that the debate
may be adjourned. I move under Rule
340:

“That the debate on the Resolution be
adjourned.”

SHRI SHYAMNANDAN MISHRA
(Begusarai): This is completely unconvinc-
ing.
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~N
MR. DEPUTY-SPEAKER: He has
moved an adjournment to his own Motion.

oft wew fagry il (varfia<)
Iureaer wew, § 3@ 7 0w v
& forq @sT gon § | AT vt 1 eqfing
T F far Y a9 fear =g
TR 7 ¥ &9 § I &1 F@v g
# 39 § 39 ¥9F AL ST Avgar )
AT F97T FT a6 T 5T 4T 97
& sdfes foafet ¢ & a1 &
wHY Jar & w18 ara a8 g | AfwT gy
Fg1 41 § ¥3 A gf @ 7 gk
FRgfree a@T & gafald 39 aradg
Fxan age g1 10 § R 7 awad ¥
f& g9 9 F TEE F grEAwwEHAT
frafig  dufram g e wa qr gw
q&aTa 97 991 w4 F 77 7R whyw
IR FAAGT W1 TAT F | ;T AW
sy § =t wgfee o d & Aar
TqT YT F F WY §——FF =91
¥ g AT FTHT FT qHAT FT AT
faenm f& ag w&aT@ &4 41, 8§ W
ToE #1 Ffafwear wr AN, 9ifs o
R F gu-gw w Afq goar s @
L3

¥ gg WY w1 STEAr §—a%
TS T4 g% g T AT FEQ
FETE 8, X9 ¥ AIT qEU AT HqA
Fem § AR A W 15 faw & fay
T g ¢, 99 { AW A 97w W
2 15 e ¥ Q@ @ ATEGR
wEaTE HY T GO AY AT e g4t
¥ fa¥ =, zafad ag W= eafiw
FAF AFATE ) T WG A A B T
¥ WEATg AT F hd §, AFT qZ
seara ==t ¥ ford fe Al s wwar )
gafed & sgm g fF o & ==l
FOF q1 W< R
SHRI INDRAJIT GUPTA (Alipur): 1

musy say that it is an extraordinary pro-
cedure that is being followed. Mr. Panda
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is the Mover of the Resolution and not
Mr. Vajpayee. He had moved it on the
23rd November, He has now  stated
quite clearly that subsequent to his mov-
ing it, certain developments had taken
place and they have satisfied him, whether
the other Members agree or not; he thinks
that for the time being it is not necessary
to press for a discussion. That is his
simple proposition.

SHRI SHYAMNANDAN MISHRA: 1
shall have to oppose the adjournment.

st 7y femd ;. Iaemw wew,
AT @ WE wIT L

MR. DEPUTY-SPEAKER: Before he
raises the point of order, I would like to
state that Mr. Panda had already started
and moved his resolution, and. therefore,
it is the property of the House. He can
withdraw it, but that also has to be done
with the leave of the House. Even if he
moves a motion to adjourn the discussion
on this resolution, that is also for the
House to decide. Therefore, I think that
it is quite regular for me to hear the views
of other Members.

sit wq famd : ITETE AIHTT—
AT AR WG IE § [T 6D
# oY sqerr wgar § 1 w9 fraw
340 ¥ Afa¥—zw ¥ w3 TAT R—
“At any time after a motion has been
made, a Member may move that the
debate on the motion be adjourned.”.
| JIT I AT &R AT A7
gama@md agw ¥ W Ww
fear st €, S€ 9X s w4t w@fiw
¥ Sy g 2@ qg wAT
Afrer @@ @, wETA Ad ar @
afem s wTEFe Frad eI Ce-
AT P W, I AT AT T
fraw 30 =Y WEd-

“When on a motion being carried, the
debate on a private Member's Bill er
resolution is adjourned to the next day
allotted for private Members’ business
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in the same or next session, it will not be
set down for further discussion unless it
has gained priority at the ballot.”.

IATEGR AIIRA, WA W AR
F=d WATT ¥ W\ R --wm
F gy @y ¥ oy ¥ g Fraal Y
| AT FT oA =T & | A Y arey
39 XA T2qTF WA &, IT FT WO
A & fF & T¥ amow =T T
& T@ A srorT ava § g fordr faggrae
® TAET 1w @A ek
oY & qg FAAT ATHaT § fF w7
TE FY AW F47 WTgA § Y Fadyra
FT TEIMF @, AR T H TIAO0F
FLU AET § A gD TTIA Ay
wr fTr 9§ 7 TSI @ @
Fmd Al g, AT gg Tmra @)
ST | G § TG FH FT GATAT AT
Tfgd, I8 & AT gaT WYAT T A
FQ0O 1

oa & & qF a@ WX Fgaw
AT E | TG FINT qIgT 7 A gER
W fear AR AR & o safre
AR 9 T, g FAIT AFH RS E—
wfifraq  wraAfe, ITHT qaTT 4v
g w fewe smafear Agf @ WK
g9 g9 AR § Y T8W F 4g W
TFT WOT § FANH 7 IJTHT FIE [HRE
wrzfear § T I T, T IR
t Sud Wi faanfEr &1 fasas
T & A ag afyn A g, gl ot
T=OT 8, ATAT WEA FT WY LT ¢,
FHIL g )

SHRI SHYAMNANDAN MISHRA: At
the mement, we are not concerned with the
effect of the adjournment. It may well
be that this Resolution will completely
die. But the limited point we are consi-
dering now is whether we should grant
leave for adjournment. To my mind, the
reasons given by the hon. Member are not
convincing at all.
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SHRI S. M BANERIJEE (Kanpur):
That is for the Chair.

SHRI SHYAMNANDAN MISHRA:
For the House. I am within my rights to
say that the leave for adiournment should
not be granted.

The three reasons given by the hon.
member are these. First, there have been
some talks on this subject between the
General Secretary of the CPSU and the
Government of India. Apparently, he is
conversant with the whole gamut of sub-
jects that have been discussed! So he gives
us information that this subject was
also discussed between them.

AN HON. MEMBER: No, no.

SHRI INDRAJIT GUPTA: About the
joint communique,

SHRI SHYAMNANDAN MISHRA: 1
am coming to the Joint communique also.
We are told that the Government of India
was so careful in this matter that even the
Defence Minister was kept out of all dis-
cussions with the General Secrctary of the
CPSU. That has been our informa-
tion. But here the hon. member
says that a discussion did take place on
this subject. Should we go by the infor-
mation given by the hon. member or that
given by the Government of India in this
matter?

SHRI INDRAJIT GUPTA: Bihar poli-
tics should not be imported into interna-
tional politics.

SHRI SHYAMNANDAN MISHRA:
What is Bihar politics? I am coming tc
your politics also.

SHRI ATAL BIHARI VAJPAYEE:
That is international politics.

SHRI SHYAMNANDAN MISHRA: I
am coming to that, I know that the
party is undergoing a crisis at the moment
consequent upon the strictures passed by
the General Secretary of the CPSU on its
activities.
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SHRI INDRAJIT GUPTA: What about
Cong. (0)?

SHRI SHYAMNANDAN MISHRA:
You are reeling under the attacks made
on your policies.

SHRI INDRAJIT GUPTA: Cong. (O)
is reeling under.

SHRI SHYAMNANDAN MISHRA:
Not Cong. (O).

SHRI S. M. BANERJEE: Cong. (O)
has been taken over by Congress without
compensation.

SHRI SHYAMNANDAN MISHRA:
The hon. member was submitting that the
agreement also contains provisions relating
to collective security.

SHRI INDRAIJIT GUPTA: Board prin-
ciples.

SHRI SHYAMNANDAN MISHRA:
That is again against the view taken by
Governmeng or th information communi-
cated by Government.

Therefore, this must be again some-
thing out of his imagination and we have
to know the position from the Govern-
ment of India also. So, I say that
the reasons he has advanced are complete-
ly unconvincing and at variance with facts
as have been communicated to us by
Government.

Lastly, according to the Mover, there
is no need for this. He is moving for
adjournment.

SHRI S. M. BANERJEE: At present.

SHR1I SHYAMNANDAN MISHRA:
It may well be that he is asking for ad-
journment for 15 days only. Then the ar-
gument he has advanced for leave for
adjournment would not be in support of
the kind of thesis he was trying to pro-
pound. So, it does seem to me that it is be-
cause of the confidential talks wihch took
place between the Communist Party of
India and the Secretary of the Communist
Party of the Soviet Union that this resolu-
tion is being withdrawn. In fact, it is &
request for withdrawal and it is not a re-
quest for adjournment.
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SHRI INDRAJIT GUPTA: Sir, I msy
just say one word. Mr. Panda who is the
mover of this resolution has also made
it clear and they know it very well that
within a few days—next week, I believe—
a debate on foreign affairs is coming up
for which 10 hours have been allotted.

SHRI SHYAMNANDAN MISHRA:
It is under consideration.

SHRI INDRANT GUPTA: So, my
friend can rest assured that our party will
make its position quite clear during that
debate. Therefore, all his innuendoes about
who is reeling under whose blows, coming
from the Cong. (O) leader, whose party is
almost at the cross-roads, take one no-
where. (Interruptions) It is time that you
proceeded to the business.

MR. DEPUTY-SPEAKER: Whatever be
the motivations of Mr. Panda in seeking
an adjournment of this debate......

SHRI SHYAMNANDAN MISHRA:
It is not motivations,......

MR. DEPUTY-SPEAKER: Procedural-
ly, I am not concerned with it. They are
before the House. Whatever be the
motives, the House can draw its own in-
ferences and its own conclusions. I will
put this question to the House.

ot wew fagrdt aoddY %7 9%
IZT FTAT AT |

E sft wq fomd : 3§ T EEE F
ater Afsd | wgw ar AR g
% ST ISAT 47 |

MR. DEPUTY-SPEAKER:
discussed it.

You have

SHRI MADHU LIMAYE: Whether that
is withdrawal or adjournment? A point of
order. !

MR. DEPUTY-SPEAKER: I have listen-
ed to the point of order. But I really
could not understand your point of order,
but as far as I understand, it is this:
whether the motion for adjournment is
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adopted or not the rules will take care of
it and the rules are very clear. You have
read out the relevant rules that any private
Member’s business that is not disposed
of on the day it is taken up will not auto-
matically come up next time; it has to
come through the ballot again.

SHRI MADHU LIMAYE: It lapses.

MR. DEPUTY-SPEAKER: The mlés
are very clear about that.

SHRI ATAL BIHARI VAJPAYEE: He
has to withdraw the motion.

SHRI MADHU LIMAYE: It amounts
to withdrawal. That is my point,

MR, DEPUTY-SPEAKER: Order,
please. Let it amount to anything. I
am concerned with the procedure here.
The procedure is very clear. After a
motion has been made under rule 340, a
Member can move a motion that the
debate be adjourned. So, I will act
under that rule and the House will decide
on that. (Interruptions) What do you
want? Shall I put it to the House?

SHRI SHYAMNANDAN MISHRA: 1t
should be discussed—whether he can be
granted leave or not.

SHRI ATAL BIHARI VAJPAYEE:

Rule 341. (Interruptions)

MR. DEPUTY-SPEAKER: 1 follow.
They want a discussion whether this de-
bate should be adjourned or not. They
want a discussion on this motion.

AN HON. MEMBER: They have
already spoken. (Interruptions)

MR. DEPUTY-SPEAKER: 1 thought
you have made your submission on this.

SHRI INDRAJIT GUPTA: Otherwise,
what were all these submissions? Were
they irrelevant? Why did you not rule
out all those submissions if they were
irrelevant? (Interruptions)

MR. DEPUTY-SPEAKER: Order,
please. If you give me that authority and
the power to rule out whatever is irrele-
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vant, this House will proceed very, very
smoothy. (Interruptions)

AN HON. MEMBER: We give you the

power. .
MR. DEPUTY-SPEAKER: When it
suits  you; but when it does

not suit you, it comes on me! I
really do not know if the Members want
to make further submissions on this
motion. I have listened to them.

SHRI ATAL BIHARI VAJPAYEE: Let
him complete.

MR. DEPUTY-SPEAKER: That will
be very irregular. After Mr. Panda has
made a speech and he has sat down
after completion of his speech, he can-
not make a second speech on the same
motion. He is ruled out unless he wants
all these interruptions to be treated as
only interruptions in the middle of his
speech, in which case then he can con-
tinue his speech. What does he want?
You have finished your speech?

SHRI D. K. PANDA: On the adjourn-
ment, motion, I have finished.

MR. DEPUTY-SPEAKER: All right;
he has finished his speech on the adjourn-
ment motion.

st Wy fewd : ©F Ow Her
UIATAZ 9T T8 g€ &1 ¥ % Car
g1 &1
15 hrs.

MR. DEPUTY-SPEAKER: Do you
want to make some submissions on this
question?

SHRI1 MADHU LIMAYE: Brief
speeches on whether it should be adjourn-
cd or not.

MR. DEPUTY-SPEAKER: No, no.
oft wy fomd : w13 774 30 fx
agy f 5@ 9T @gF wAi g ?

MR. DEPUTY-SPEAKER: 1 should
say that if you want to make brief sub-
missions, not speeches, on whether this
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[Mr. Deputy-Speaker]

motion should be adopted or not, I am
prepared to listen. ... (Interruptions) It
will be on this limited question whether
the adjournment motion should be adopt-
ed or not. If you go far out in the field,
it will be my pl , or unpl nt duty,
to draw your attention that you are being
irrelevant.

SHRI INDRAJIT GUPTA: Are you
permitting a discussion now on the merits
or demerits of the resolution?

MR, DEPUTY-SPEAKER: No. On
this limited question only. The motion is
in order; it has been moved and the
House hag to decide whether it should be
adopted or not.

st wy fmld : Sutsms WA,
‘e & orq F7 EF EWAT § a7 ;19
Ty § fF 37 ¥ d&0T & a7 WAy
% 95 v ==t A QY fgT ) gt
FL aF Agt i =JRAT, SfE T5 vy
TG qg% 1 F41 Ag) T FET Tifge
=g & fo7 g% a1 wodY gfier 2 qFA
g

ST #3 w® A g FEr a1 gx anii
F GTHA T FIHIS FAAE A WO
far @1 I g FT 4g wRATT #
FIFOrOT K7 I4 F FoI(92T FRIIEY Y
St FEIAT § T BT WY FY Foqwy 7E¥
) fufefre 9w &1 Maew 7Y
¥ (@aw®) & wAfars 58 FTwwar
g % agw ¥4 afgT 1 wg agw ot
DA gy, ¥z wEwy W@ A QA
Fifgr, A A TT w@rE ) Suneve
HEI3U, SF TS AT e §1 &4
T &7 991 AEX 4 @ F= Y waha
2?7  wgara w7 ¢ fF e ool fag
6 g Fr wfed F oz Ay
feafa av age FomT IRy &1 AfEA
q¢ UF WITI G § | SHTSTAT IF
¥ o qferyr, 4179 § oY geAd Y

DECEMBER 17, 1973 Collective Security in Asia 248

W & wwrdwr AT ofimw oy §
W AT §Y @r & WK gw & &
7 § ok @YfEwe wmw § 9 -
aW g g &, A= oA Fur ferfa @,
ST # 1 #qr fegfa @, aferor ofwar
T w g, W famw 77 feafa s
¥ agw griy 1 dfwT der wTEw
F g@ra 51 3@ AR & wEw )
fygdft a1v segi 7O wag A Ay
4t f5 zAw g @ T g, AR
gH A EE FrOT | THlNT W aEw
& gawnd F1 fdr £1 d & gy L,
AR g favarm ¢ fa Feafaes ot &

I o A w4 & ar fedr §
Fax afagm = 2 A& feer

o1 ¢ f o 4x 959 g1 Wifw g6g
1 wmug gy W froar @ fadw
dfifs & fafww ozeet o fa=me 57
FI .. (sweww) 1 fagrd agua
ufe Ay amdw Fam Ay Jutede  wE

ar gy & 5 & g )

it wrew fagr<y aoady : SarsuE
weg, yg 991 wfng +79 &1 y@E
®F 340 & and w@r T g1 &
T T &7 (5a% 341 &1 Hi7 fewmm
“If the Speaker is of opinion that the
motion for adjournment of the debate
is an abuse of the rules of the House,
he may either forthwith but the question
thereon of decline to propose the ques-
tion.”
5T A WD, qAF = & s
¢ fv @ ¥ weaa Fr 94 wwy A
w #i Al & faur ?owiw 3w
T FT Tg @A F AT [ Y
TFRFCEFT G | gaia (5 yg oY
TEATT W § 4g A-EE N
2 7z dte ¥ a1 wWiar § 1 q=e
@ Afigw & wTw g SR
ST THT, IW 97 9T HES ¥ WO



249 Res. re.
W &7 feyr #Y7 wAFE@ THe TAo
fix fawrra #1 ® & f5 a8 W
A & oo Irwr T oria® FofF ara
SEATE 9T S G 997 &% F7 &Y IS |
a3 9T F7 alew §4 gr w9
wfta FF F ford a0 F 9@ 7T Fo
T gEwEA & ? UF  HgEqW
aidsifas wgem &1 faqw & 1 fadt
fazolt  JgwrE T wET F IO IE
fara #1 wgem w5 wff giar | w=AT
FYNTT FAAG T Q4T & 718 35 faqy
97 gAr I FA FT I ¥ "iuF
IIGFT TATT AT F1E AV O AT
ST {A UF AT FT aTowA £ 0% ug
wat w1fa #77F Fr a7 g1 @ § WK
HEFTEY G A GO ®% & q37 ¢,
A EE ®T & !PT yg 491
wafra @ 1 ToT

oY adq @3 (AFwEr) ¢ EW
T A 7 77 & o Q)T AT T FeaTe
famr s 7ET 0

ft wEa fagry TRy ¢ Sy A
wea 7g R g g I qw0 81
Fae W H AR & § & 991 A
gifr, Fvafiee wiff o wiE ardf
FAr Tt i &, AR AT E Wk
4F qeqrE W adr & 3w wwe
T H1 T 3V, I FT TZE FTAVET o
1 AT FE & F wIw By Ige FT
aYwr fusar =ifgs, #@te guls o
FT ST |

SHYAMNANDAN MISHRA:
May I ask one clarification from him?
There is a national policy that nothing
should be done which is prejudicial to the
relations between two countries. Now,
the hon. Secretary of the Communist
Party of the Soviet Union wanted
a thorough discussion to take place.
We had a good opportunity for
bringing about a discussion on that. To
my mind, the withdrawal of this reso-

SHRI
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would amount to a prejudicial
action of that kind which might bring
aboug come bitterness between the two
countries. Recently we have established
very cordial relations. Would you not
consider that?

lution

SHRI INDRAJIT GUPTA: You will
be touched, as I am, by the deep concern

of my hon. friend Shyamnandan Babu
if what Mr. Breznov wanted us or did
not want us to do. He fears it might

spoil our relations. T suggest that all these
arguments are totally irrelevant. Any-
body who wants to discuss this subject of
collective security can do so to his heart's
content next weck on the motion on inter-
national affairs....(An Hon. Member:
Why not now?) We have our own reasons.
Mr. Panda has reasons because it is quite
obvious to anybody with commonsense.
His resolution was moved on 23 Novem-
ber. Subsequently, I think everybody
agrees that certain very important deve-
lopments have taken place which cons-
titute a land mark in some ways in the
development of international co-operation.
We feel that a debate of this particular
concept just at this moment is not neces-
sary; we can allow sometime to go.

SHRI ATAL BIHARI VAJPAYEE: It
can take place one or two weeks after-
wards?

SHRI INDRAJIT GUPTA: We have
not said one week or one month. The
people are still trying to understand what
are the principles expounded, what is the
basis which has been suggested for
mutual cooperation and so on. We could
not anticipate on the 23rd November
what agreements and joint communiques
would be signed. This is the simple
thing. There is nothing so mysterious
about it as my friends are trying to
make out. Since the mover is wanting
that the discussion be adjourned. I do
not see what is the difficulty,

MR. DEPUTY-SPEAKER: Mr. Vaj-
payee objected to my acceptance of this
motion under Rule 341 and he asked for
the reasons. Although I am not bound to
give any reason, in this case I will give
the reasons. Firstly, it is most unusual
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[Mr. De¢puty-Speaker]

for the mover of a motion himgelf on his
own suo motu to seek adjournment of
that discussion, It has happened many
times that when we discuss a Bill, when
the Government is convinced that they
should not proceed with that Bill, they
come forward and naturally we give due
regard aad respect to that. Secondly,
Mr. Panda has written to me:

“In view of this situation and also
in view of the coming debate on the
international situation next week, about
which notice has been given, T do not
wish to continue the discussion on my
resolution at this stage and ask for leave
to withdraw it.”

SHRI ATAL BIHARI VAJPAYEE: Do
you agree this is something unusual?

MR. DEPUTY-SPEAKER: Of course,
it is unusual. But it is not a new thing.
Government has also done it. It can
be anticipated that this question will come
up during the discussion on the inter-
national situation next week. So, we shall
be saving the time of the House, That is
why I have accepted it. Now I will put
it to the House.

The question is:

“That the debate on
be adjourned”.

the Resolution

The motion was adopted

SHRI SHYAMNANDAN MISHRA: So,
let us know that it is being withdrawn.
It is in cold print before you.

MR. DEPUTY-SPEAKER: He wrote
to me like that but later on in the course
of his speech he sought my permission to
move a motion for adjourning the dis-
cussion and I have accepted that. There-
fore the debate has been adjourned.
Whatever be the effect of this decision,
the rules would take care of this,

SHRI ATAL BIHARI VAJPAYEE: 1
am glad you have said it. 1 have secured
the first place in the ballot. He cannot
revive this discussion. This discussion
cannot be received.

DECEMBER 17, 18738 Collective Security in Asia 252

15.14 hrs.

RESOLUTION RE: FREIGHT EQUALI-
SATION AND CASH INCENTIVES
FOR CERTAIN COMMODITIES

SHRI B.
(Cooch-Behar):

K. DASCHOWDHURY
Sir, I beg to move:

“This House is of the opinion that
for balanced development and growth
in all regions of the country, incen-
tives like ‘Freight Equalisation’ be
equally applied on cotton, oilseeds and
jute as in the case of steel and cement;
and cash subsidies be given for major

foreign exchange earners viz., jute and
tea, in similar manner as is done in
large number of other exportable com-
modities.”

Sir, with a very heavy heart, 1 had to
move this resolution and at the outset, 1
have to request the House to accept this
resolution. Since independence we have
been demanding several measures for an
over-all development of the country.
But, despite many attempts and many
plans, what do we see? We see that =
number of regions and a number of areas
in the country have still remained un-
developed and are called backward.
Over and above this, since independence
we have seen that in certain areag of
the country development has taken place
at a much faster rate than in other areas.
The reasons for this phenomenon must be
found out. It is definitely not enough to
say that it is due to labour unrest or law
and order problem. I know there is a
large section of people who think it is
fashionable to refer to this labour trouble
and labour unrest in certain parts of the
country, particularly in the eastern re-
gion, and give this as the reason for
entrepreneurs not volunteering for in-
dustrial develompent, as compared with
the western and southern region. The
actual underlying reasons have to be
probed into and eradicated by the Gov-
ernment of India.

My Resolution is in two parts, 1 am
sure 1 will prove to the satisfaction of the
House, and also to the satisfaction of you,
Sir, that it is really the policies pursued
and the fiscal measures that have been



